
IN THE CNTML ADMINIStRATIVE ¶IBUL 

cIJeUTT& BH 

No.,  O.M. 60 of 1997 

Date of Order 2 05.08.2003. 

Present 	: Hon'ble Mr. B.P. singh, Administrative Mener 

Hon'ble Mr, N. Prusty, JiLtcial MeiTber 

Narayan Chandra Das 

-vs1.. 

Union of India & Ors. 

For the applicant : Mr. samir Kr. Ghosh, counsel. 

For the respondents : Ms. K. Banerjee, Counsel., 

ORDER 

MR. B. P. SIN3M 4Mj 

Ld. counsels for both the parties are present. 

When this case was taken up for hearing, the IA. counsel 

for the applicant submitted that the applicant is a Group..0 

employee of the Telecom. Department which has since been 

converted into Bharat sanchar Nigham Ltd. (BSIL).. BSM is 

not placed under the jurisdiction of Central Administrative 

Tribunal as no notification to this effect has been issued 

by the Governent of India. 

In view of the above, the id, counsel for the applicant 

submits that he wants to withdraw this case with liberty to 

approach the proper toriun tor redre sSal of his grievaixe. 



4. In view of the above, we allow the prayer of the applicant 

and 1reby ciiszniss the application as' withdrawn' with liberty 

to the applicant to apoach the proper ±ortn tor reclressal 

of his grievane. No order as to costs. 
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